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under the caption "Ahluwalia wronged, say
officials’. It is also not clear as to which
precise Note of 1987 has been referred to.

(b) There is no wuniversally accepted
definition of the term "multinational
company?".

Flying of Mirage 200 without Armament

3184. DR. BAPU KALDATE.
SHRI ISH DUTT YADAV:

Will the PRIME MINISTER be pleased to
refer to answer to Unstarred Question 2212
given in the Rajya Sabha on the 29th May
1990 and state what follow up action has been
taken by Government with regard to the gross
security lapses in flying Mirage 2000 for over
two years without any major armament as
pointed out in the report of the C&AG?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): The position has been
explained in replies to Question Nos. 2212
and 2245 answered on 29th May, 1990, No
aspect remains for follow up action.

Reviewing the Policy of Recruitment of
Casual Workers in K. V. S.

3185. SHRIISH DUTT YADAV:

SHRI MOHD. KHALEELUR
RAHMAN:

SHRI ANAND PRAKASH
GAUTAM:

SHRI BHADRESWAR
BURAGOHAIN:

Will the PRIME MINISTER be pleased to
refer to answer to Unstarred Question No.
1618 given in the Rajya Sabha on the 21st
August 1990 and to state:

(a) whether Kendriya Vidalaya Sangathan
is aware of the Govern-memnt of India's
Office Memorandum dated the 7th June,
1988, regarding review  of policy  of
recruitment of
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casual workers and persons on daily wages;
and

(b) if so, what is the justification of
continuing hostel employees of Kendriya
Vidyalaya Sangathan as daily wages in
violation of the letter and spirit of the said
Memorandum?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI CHIMANBHALI
MEHTA): (a) Yes. Sir.

(b) Head Cooks, Cooks, Masalchis and
Sweepers in the hostels attached to some
Kendriya Vidyalayas are mnot regular
employees of the Sangathan but are engaged
according to needs and paid directly out of the
hostel funds viz. charges collected from hos-
tellers. However they are entitled to the
protection and other benefits available under
the Minimum Wages Act and other labour
laws applicable to them. They also get free
boarding and lodging.
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